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Judgement(Oral)

(Hén'ble Mr. Justice V.S. Malimath, Chairman)

The 1learned counsel for the petitioners

Shri G.D. Gupta submitted that all the petitioners -

have since been absorbed in service 1in Grade-II

of Delhi . Administration Acccunts ServiceA at its
' %l

" initial consfitutionﬂb which position Mrs. Avnish

Ahlawat, - learned counsel for the respondents
also agreeé. These petitions have become unnecessary.
Hence, £hey are disposed of. We, however, make
it eclear that on ‘fhat basis the petitioners are
entitled to work out their rights regarding seniority
in Grade-II of Delhi Administration Accounts Service

and for further promotions. No costs.

2. Let a copy of this judgement be placed

in all the case-files of these petitions lisfed

together, A L .
ekl d

(I.K. Rasgotr o : (V.S. Malimath)
Member (A) - Chairman




